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OEPART 
I THE I Ismv OF FI 
EOU ROO FALEIRO): 10 al Ban for 

ricuhur a d Rur J 0 velop en ( A· 
BARD) hay reported a hey have pro-
vid d fot ing ( f'nanc facil'ies 0 the 
Sate ot Puniao (inc udi 9 Hos 'arpur Dis· 

. )dur" ' s oy i , 87-88 
TH Ml 1ST R 0 5T AT 'THE a d 1988-89: 

(Rs, in lakhs) 

Punjab Hoshiarpur 

(l) Short rm 0 ( AO) 
1987·88 13916.00 

1 88-89 1 15.00 360.00 

(I i) i m T r 
(COIlV r ion) 

87-S8 3D . 

1988 .. 89 121 4,57 154.00 

• No limit waf" sanction d during 987-88 as the Hoshiarpur COB as having adequate 
r sources . 

In ddition to above NABARD have also 
provided the following refinanc tacili ies:-

i) Punj b Oo-o~rative Bank Ltd. 
(PSCB) was anction d SAO crodit limit of 
Rs. 900.00 lakhs ch forthe years 1987-88 
and' 988·89 again t pledg of Government 
and truste securi1i s. Ag inst this th 
amount utilised was Rs. 900.00 la hs and 
Rs. 50.00 lakhs during the yeas 1 7-88 
and 1 S88·89 r sp etiv Iy. 

(ii) During the years 1 g87 -88 and 1988-
89 the Punjab Slate Govemm nt was sanc-
tioned loans of Rs. 194.28 lakhs and Rs 
86,981akhs respectively, from National Rural 
Credit (Long Term Operations) Fund for 
contribution to the various cooperative Insti-

tutions in the State. 

(iii) A sum of Rs. 41.25 crores and Rs. 
33.67 crores was disbursed during the years 
1987 ·88 and '988-89 respectively t in re-
spect of schematic lending in Punjab State. 

Income Tax Exemption on Payments of 
leave Encashrnent and Commutation 

of Pension 

3470. SHRJ RAJ KARAN SINGH: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the amounts reC9\'leO bV 
the pensioners by way of encashment at 
earned leave and commutation of pension 
are exempted from income tax; 
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pt n is 

n or cor , 
a C nat, e or P ovincial ct i funy 
x mp from Income-tax. Ho ever, in he 

cas of 0 h emp oy~es, commu tion 01 
p sion is e em subject to certain limits 
specffi d i claus (1 OA) 0 section 100 .he 
J come-tax Ac . These e emptlons are 
avaiJabl .... sine t e 1 s da of Plit, 1962. 

(c) Does not arise. 

[ Translation] 

Delay tn Civil Ca es in Courts 

347 . SHRJ KALI PRASAD PANDEY: 
III he i i er of LAW AND JUSTICE be 

plea ed 0 .me: 

(a) whet er the Law Commiss(on has in 
S 2<3 Report ada ugges \on \\\ te~atd 

\0 the de\ay caused in civil cases; 

ot 

[Engl;; h} 

'Xc\ Duty on L\ n9 dlc\n 

3472. CH. SUNO R SINGH: wm the 
Minister of FINANCE b pleased to state; 

(a) whether Exci e duty is levi d on 
majority of the life saving medicines during 
the last two years because these have been 
shifted category to II under the drug price 
con rol Order' 

(b) if so, the rea on therefore; 

(c) the total revenue raised by taxing life 
saving medicines; 

(d) whether Government propose to 
exempt he medicines from all type of axes 
so that these could be made available 
Cnea\)et \0 ~e Cj ~ ~,~ ~U~\~ " a~(\'~ ~\\~ 
details thereot; and 




